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BEFORE THE NATIONAL GREEN TRIBUNAL WZ BENCH,
AT PUNE

ORIGINAL APPLICATION NO.43/2023(WZ)

SagarKantilalDevre .. Applicant
Versus

State of Maharashtra &Ors. _ ..Respondent

v

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO.2 -
MCGM IS AS UNDER:
‘I, Sachin B. Shinde, Age: 42 years, Occupation - Service; working
as AssistantEngineer (Development Plan) NST, of Municipal
Corporation of Greater Mumbai, the authorized signatory for

MCGM; do state on solemn affirmation as under :

»*

* (/Name 6. H. Shukia )
Area G Mumbai
N 124184
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»

1 I say that, I have perused the copy of the application and

- compilation filed by the applicant and I have also perused the

office recofds. I have made myself conversant with the facts

- of the case and am able to depose on behalf of the Respondent
-!No.12. ['am filing this affidavit in reply thereto.

2. At the outset, I deny each and every contention, averment,
submission which is contrary to what is stated herein below
and the averments, contentions, submissions which are not
specifically denied shall not be deemed to be admitted by
reason of non-traverse.

3. 1 say that, as per Sanctioned DP-2034; the land bearing CTS
No.1320C/1 & 1320 C/2 of village Mulund (E), Taluka -Kurla,
Distri.ct- Mumbai; is affected by reservations of RE
1.1'(Municipal School)(Part of Larger Reservation), ROS
1.4(Playground)(Part of Larger Reservation), RPU 3.2 (Police
-Chowky), RO 1.3(Municipal Office) and ROS 2.5(Sports
Complex /Stadium) & RPU 2.1(Fuel Station) and is affected by
e_'xisting amenity of EOS 2.6(Recreation Ground)(Part Of
Larger Existing Amenity) & EPU 1.1(Fire Station/Command

Centre). It is affected by 7meter Wide (2 nos.), 12.20
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meterwide DP roads & existing road and is affected by Nalla.
The said land is situated in Residential Zone.

. I%say that, th& land under reference was affected by Excluded
f’aft EP-T40, EP-T78 & EP-T83; which are sanctioned by the
State Govt. Vide Notifications dt. 12/04/2021 & 12/09/2022.
Hereto anne;(ed and marked as Exhibit 'A’ is the copy of
Notifications.

. I'say that; as per Property Register Card the ownership of the
said land bearing CTS no. 1320C/1 & 1320C/2 of Village
Mulund (E) is in the name of State Govt of Maharashtra, with
Tenure 'G' and part areas of the said land are allotted to
Sadguru CHS Ltd. alnd The All India Institute of Local Self
Government. Hereto annexed and marked as Exhibit ‘B’ is the
copy of Properfy Card.

. I say that; the Addit;onal Collector(Encroachment

Removal)Eastern Suburb; had organised a joint site visit on

'08/06/2023 alongwith City Survey Officer, Mulund, Tahsildar

» and this office staff of the present Respondent, as per the

order of this Hon'ble Tribunal dated 25/04/2023.
. 1 say that, accordingly, Additional Collector (Encroachment

Removal)ES submitted their report vide letter dt.12/06/2023
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to Collector, MSD, wherein Additional Collector had directed
to Dy. Collector(Encroachment Removal) for removal of

unauthorised structures on the said plot. Hereto annexed and
§

"marked as Exhibit 'C’ is the copy of Additional Collector

) (Encroachment Removal)ES'’s repor;.

8‘. It%s to mention here that, the land under reference having
various reservations for public purposes; however the said
land is nof yet handed over to present Respondent i.e.
Brifianr’nﬁmbai Municipal'Corporation (BMC); hence taking

9 action on illegal structures, on the said land, if any, is in the
purview of State Govt. of Maharashtra.

9.1 say that; Resident Dy. Collector, Mumbai Suburb vide order

“ no. HI/EET-IURE-R/FTA-30¢/033/3¥4¥ 3. 13/0%/R0R3

: ..hés accorded approval for handing over land bearing CTS no.
©1320/C/1(pt) of village Mulund (E) affected by existing
'y a'm'enity of .EOS 2.6(Recreation Ground)(Part Of Larger
Bxisting Amentey), Govt. land, 2dm. 662000 sumt. to BMC

) free of cost, subject to submission of Undertaking /

.Conditions and has instructed City Survey Officer, Mulund to

carryout Joint measurement and to hand over land under
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reference to BMC. Hereto anreexed and marked as Exhibit ‘D’
is the copy of above cited order.

, 10.1 say that; this offilce vide letter u/no. ChE/14806/DPES/T dt.

w04/10/2023 has requested City Survey Officer, Mulund to
‘carryout Joint measurement and to hand over land bearing
‘CTS no. 1329/C/1[pt) of village Mulund (E) affected by
existing amenity of EOS 2.6(Recreation Ground)(Part Of
Larger Existing Amenity) adm. 6640.00 sq.mt. to BMC. Hereto
annexed and marked as flxhibit 'E’ is the copy of above cited
letter. A

: 11.The Respondent submits ;chat the present respondent will

abide by any.directions of this Hon'ble Tribunal.

d2.This Respondent craves leave %o add, alter or amend the

aforesaid averments as and when necessary.

&

Mumbai

6t Oct 2023.
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®
VERIFICATION
I, Sachin B. Shinde, Age: 42  years, Occupation - Service;
working as Assistant Engineer (Development Plan)NST, of
Municipal Corporation of Greater Mumbai (MCGM); do hereby
take oath and state on solemn affirmation that what has been
‘stated in the forgoing paragrap'hs is true to the best of my
knowledge and I believe the same to be true.
I know and identify the Deponent
. W IR
¢ o,
)
| BEFORE'ME
5 e
? v . [ ol g z\ Deponent
' : [ \
L s {4 SHUKLA, -
oy 1‘* B ¢ UMBAI

NOTARY GREATI
a Bhavan, Ground Floof
Kadam Marg, Lower Pansé

~GTED & REGISTERED
st. Nc..ﬁf.{fl..g.&éj.ﬁ.@/zozs

Dated... B80T 2673 |

JagdamDd
ﬂinpatraa
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BEFORE THE NATIONAL GREEN TRIBUNAL WZ BENCH,

AT PUNE
ORIGINAL APPLICATION NO. 43/2023(WZ

)

Sagar Kantilal Devte . Applicant
Versus
State of Maharashtra &Ors. ...Respondent
LIST OF DOCUMENTS
Sr. Particulars Page No.
No.
1. ~ Exhibit A
Copy the copy of Notifications.
2. Exhibit B
Copy of Property Card.

Exhibit - C

3. Copy of Additional Collector (Encroachment
Removal) ES’s report.

Exhibit D

4, Copy of Resident Dy. Collector, Mumbali
Suburb.

Exhibit E

5. Copy of letter u/no. ChE/14806/DPES/T dt.
~ 04/10/2023

Last Page

6™ Oct 2023.

Mumbai
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MUNICIPAL CORPORATION OF GREATER MUMBAI

Ch.E /DP34202105111321959 D.P. Rev. dt. Refer Inward Number: T/2021/111321965 Payment Da/ted 14/05/2021

A

o

. ]

»

}

Office of the Chief Engineer (Development Plan)
Municipal Head Office, Sth Floor,
i Annex Building, Fort,
“‘ Y VLo O Mumbai - 400 001
o, -
MrMrs. 3ARD. HARISH WAGHADE

Dadar west

Sul Development Plan 2034 remarks in respect to Land Bearing C.T.S. No(s) 1320C/2 of MULUND-E Village situated in T Ward, Mumbai.

ol Application u/no. T/2021/111321865 F’ayrﬁent,ChaHan No. DP342021051113218539 Dated 14/05/2021 certifying payment of charges made under
:0eintno. 18200056156 Dated 14/05/2021

Gentlernan/Madam,
v reference o above, Development Plan 2034 remarks sanctioned by GoM in respect of subject land boundaries, shown in blue color boundary on the
accurmpamad plan, are as follows.

[ Description Nornenclature Remarks
F o CTS No. 1320CI2
T T T T T Village - MULUND-E
Development Pian 2034 referred to Ward T ,
Zone [as shown on plan] Regxden'tial(Rl !
T T T Sone [Exciuded Portion] = NE 83 Y Affected Area - 1320C/2 362476 sqm
EP 33 9 Affected Area - 1320C/2 :703.815 sqm
For defmpuon of Excuded Portion/Sanctioned Modification ;Jleaaa (e“; to'the published plan on MCGM portal.
Q‘ Aas
Tt Existing Road’ Present
Sancidoned Roads affecting the Land [as shown on Broposed Road NI -
plan}
Proposed Road Widening NIL
Sanctionsd Excluded Portion:

ncnm,ed as proposed.
anCLIOHeU vide UDD Notification u/no. TPB-4321/CR-20/2021/1JD-11 dtd. 12.04.2021 and published in Maharashtra Government

| Gazetle on 16.04.2021.

P85

Sarnclinned as proposed.
Sanctioned vide DD Notification u/no. TPB-4321/CR-20/2021/UD-11 did. 12.04.2021 and published in Maharashtra Government
I Gazetic on 16.04.2021.

i

b oEp-tes

Sanctioned as proposed.

Sanctioned vide UDD Notification uino. TPB-4321/CR-
Cazette on 16.04.2021.

12.04.2021 and published in Maharashtra Government

i =2 .%*
Sanctioned as proposed.

Sanclioned vide UDD Notification u/no. TPB-43 m}(zgﬁézm,rbﬁfm 1}.04. 21 and published in Maharashtra Government
Gaz=tic on 16.04.2021, Oy '. 1é% ) ]

Qc‘se: vution affecting the Land [as shown on l(u; ‘

1
|
b

CHE/DP342021051113218508/DP/T
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Reservation abutting the Land [as shown on plan]

RPU3.2(Polic: Chowky )

Reservation abutting the Land [Excluded Portion) EP NO: EP-T78 Plots - 1320C/2

For description of Excuded Portion/Sanctioned Modification, please refer to the published plan on MCGM portal.

Existing amenities affecting the Land [as shown on NO

plan]
Existing amenities abutting the Land [as shown on NO
plan]
NALLA o " ER NOZEP-TB3- =% . | Aifected Area - 1320C/2 :705.262 sqm
NALLA BUFFER ‘| ‘A no’EP-TBI v AllectadiAren - 1320072 +1060.120 sqm

For description of Excuded Portion/Sanctioned Madification, please refer to the published plan on MCGM portal.

Whether a listed Heritage buliding/ site: ¥ea /No g
Whether situated in a Heritage Precinct: | Yes /No - i i
]
i - —— ————
Whether situaiad in the buffer zone/Vista of alisted | ¥es /No
heritage sile:
Whather a Isted archaeological site (ASI): ¥es /No
Whether situated in the buffer zone/Vista of a listed Yes | No S
archaeological site (ASI):
Buffer line of highway As the land under reference falls within 45 meters of EASTERN EXPRESS
HIGHWAY - EUFFER and EASTERN EXPRESS HIGHWAY, spscific ramar+s nhal
i Authority

Note:

The remarks are offered basad on the records of CS/CTS boundaries/CS/CTS Nos available with this office. However the boundaries showr in the
records of Clity Survey Ofice shall supersede those shown on the DP Remarks Plan.

Demarcation: The Alignment of the proposed road/R L. and boundaries of reservations and their area are subject to the actual demarcation on site by
E.E.T&CJA E.{Survay) as case may ba.

Ward Office. >

!

Remarks are offered only from the zoning point of view withoul refare rship and without carrying out actuai site Inspection and withaut
verlfication of the siatus of the structures if any on the land under ra?%}m?1 the existing road, if any, shall be confirmeed from the concamed
B

17/UD-11 dl. 8,.11.2017 TPB.4317/778/CR-267/20%1 7/UD-11 dt,

2A/CR-118/2017/EP/UD-11 d1.8.5.2018 before granting any devalopment
detalls of Sanctioned EP.

nder:-

Naotifications: ;
MCGM Home Page (portal.mcgm.gov.in)> Ward & Departments> Chiel Engineer - Development Plan>Docs> Sanctioned D034
Plans:

EP Sheets:- MCGM Home Page (portal. mcgm.gov.in}> Ward & Departments> Chief Engineer - Development Plan>Dacs> Sanctioned
DP2034> Development Plan 2034 (Excluded Part) EP Sheets, 8th May 2018 - For Suggestions / objections by Government

SM Sheets:- MCGM Home Page (portal.mcgm.gov.in)> Ward & Depariments> Chief Engineer - Development Plan>Dogcs> Sanctioned
DP2034> Development Plan 2034(sanctiocned part) SM sheets. 6th May 2018

Additional Information

Water pipsline Remaric 3
Water pipeline near the plot (5.79 meters far) has 3000 mm pipe diamatear.

Drainage Remark:
Drain Manhole near the plot (Node 1D 2186202002, 0.00 metars far) has invert lavel 25.85 meters with reference to Town Hall Datum (THD).

Ground level:

The plot has minimum 27.00 meters and ““’"“W‘W level with reference to Town Hall Datum (THD)
7 4 A3 -
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/s Tor the land under reference are as given beiow:

ANE REMARKS (Traffic): .
raffic department is concerned, there is no proposed or sanciioned Regular Ling/Road Ling @l present along the plot C.T.S. No.(s) 1320C/2

MULUND-E in T ward of M.C.G.M. as shown bounded blue cri accompanying plan.

"

J.AR LINE REMARKS (Sutrvey):
4 as Survey department is concerned, there is no proposed or sanctioned Regular Line/Road Line at present along the plot C.T.S. No.(s) 1320C/2

viltage MULUND-E in T ward of M.C.G.M. as shown bounded blus on accompanying plan.

[ Thesa remarks are issued without site inspection, without prejudice to the ownership, status of structure, plot boundarres and same will supersede

‘t earlier remarks issued if any. These remarks are subject: to changgs/revnswn of sangtioned Reguler jing -and shall be vahd for One year from date of its
issue. The earlier R.L. Remarks issued by this office’if any shall bg treated as canceled

This remarks are offered subject to'actual joint demarcation vith A.E survey on site:This femarks should be' venfled by correspondmg Asst. Engineer
(Survey) T Ward. You may approach to that office for actual demarcation of sanctioned Regular Line or site.

It 1nay please be noted that this remarks are offered as per the plot boundaries shown by Architect/ Cwner on plan and the plot boundaries shall be
verified and confirmed on site through the competent authority.

This permission shall not be used as a tool for evicting the existing tenants/occupants if any. This perm ssion is granted based on documents submitted
Ly the architect and if any are found fake/fraud the permission issued shall be revoked/canceled.

The alignment of RL shown on Plan is indicative. For detaiil planning of proposal actual demarcation from Assistant Engineer (Survey) shall be obtained.

Natural Water Course
The land under reference is under influence zona of waterbody hence specific remark from the concerned Authority smould be obtained separately before

taking up any development on tha land

Acc: As Plan

i No:ie The above information is a3 per the data received from concerned MCGM Departments.
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Scale 1:4000 ’
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( Substantial

A¥ (z]e 4|2

Substantial Modification
sanctioned by

' :r. il _ _ Mumbai Proposal of[?raft l):‘l:. of 2’1({({§ﬁ'cafi?n Fp—
0. ~ . Modification RDDP . GR. Mumbai submitted rubiished by .
Pt No. Sheet No. ])Ub!lShed un.fer under section 30 of the Government Under Sesiion Hof M.BLT.B
No. section 26 of the f . Act. 1966.
(EP). MR & TP Act, MR & TP Act, 1966. Section 3lof
M.KH.&T.P Act. 1966.
L I S _ .. 1966 ;
L1 2 _ 3 4 5 6 7 R
151572014 dated
20/02/2018 is deleted from
RE 2.1 (Higher Education )
and area so deleted is
inciuded  in  adjoining
predoriinant zone.
44 EP- ES37 [ R Zone R Zone Reservation of RSAL.1 | Refused to accord sanction.
S153 (Municipal Market | The proposal under Section
with vending zone) is | 26 is rctained.
propcsed to be shown
as per SRDP 1991 on
plot bearing CTS no.
10 (pt), 11 (pv), 123
(pt) of Village Powai
as shown on plan.
45 EP- ES37 R Zone R Zone Reservation of RSAT.1 | Refused to accord sanction.
S154 (Municipal Market | The proposal under Section
with vending zone} i | 26 is retaincd.
proposed to be shown
as per SRDP 1991 on
plot bearing CTS no.
7/1 of Village Koprr as
1 showrn on plan.
46 EP- P69 ESS4 & | DOS2.6 Part DOS 2.6(Recreation | Modification u/s 30 is Sanctioned as proposed.
T57 ES 50 (Reereation Ground) designation on | proposed to be
Ground) slum rehabilitation layout | sanction.
on CTS No 1124 is deleted
& boundary of DOS2.6 1s
corrected,
Nalla Naltah position is corrected | Modification u/s 30 is Sanctioned as proposed.
as per layout proposed to be
| sancticn. )
1) RH1 2 | The reseivation of RHI.2 | Modification u/s 30 1s Sanctioned as propcsed.

| (Hospital) _

(hospital) is shifted on east | proposed

o be

e»leq

/3e0% ‘33 RHIN 'Uoph biLikk) lotele—: ) Lik lodRIRKE ERL ERIE S8k

ERLY pI8 32
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T T Proposal of Draft | - _ . -
Exclmde . D.P. of GR. ' Substantial ModincatBmERy o, iritial Modification
Sr. d Part MO(.ilf RDDEF Mumbai published Propﬁoszl of. Dicaft DP, ofGAR. piklpstied by sanctioned by Government under
No. No. icatio Sheet T " Mumbai submitted under Section 30 Gt')vernment under | Section 31 of the MR & TP Act,
n No. No. of the MR & TP Act, 1966 Section 31 of the MR &
(EP) the MR & TP Act, TP Act. 1966 ] 1966
ci,
1966
i 2 3 4 5 6 7 [ 8
30. EP-T33 | MT37 | ES 54 DSA4.1 (Hindu | Shape of designated cemetery DSA4.1 | Modification uw’'s 30 is | Sanctioned as proposed.
Traditional / Electric | (Hindu  traditional  cemetery) is | proposed to be sanction.
Cemetery) restored. .
31, <1_EP-T34 MT38 | ES58 18.30m Proposed DP | Proposed 18.30 mt wide road is | Modification u/s 30 | Refused to accord sanction. The
Road deleted and 9.15 mtsDP road is | proposed to be sanction. proposal as per Section 26 s
restored as per Sectioned Revised ‘ reinstated.
Development Plan1991.
32, EP-T35 | MT39 | ES 49 Existing Road Existing road shown in CTS No. 678 | Modification u/s 30 is | Refused to accord sanction. The |
is deleted proposed to be sanction. proposal as per Section 26 s
_ reinstated.
33. EP-T36 | MT40 | ES 54 Existing Road Alignment of existing 13.40 Mt. wide | Modification u/s 30 is | Sanctioned as proposed.
road is shown as per site condition. proposed to be sanction.
34. EP-T37 | MT42 | ES 54 15.25m Proposed DP | New proposed 15.25mt. DP Road | Modification u/s 30 is | Sanctioned  as proposed with |
Road, through CTS no. 1389, 1391, 1391/1. | proposed to be sanction. foliowing changes:-
Existing road is deleted & that portion added in ROS i. The 1525mt. DP Road is
1.4 (Play ground)DOS 1.4(Play retained as per section 26.
ground) and The existing road is | ii. The deleted portion of existing
deleted upto the school. ’ road under this EP is included in
i the adjacent reservation.
35 EP-T38 | MT44 | ES 50 Existing road Existing road is deleted. Modification /s 30 is | This EP is cancled (as said land is
' ///-:'msed to be sanction. 1 also shwon in EP T07.)
36. EP-T39 | MT45 | ES 34 18.30m Proposed DP | The existing road of M&ﬂsq é’ n u/s 30 is | Sanctioned as proposed.
Road extended up to the 13.40 AVide Read & pr6bu d %) c sanction.
_ ‘ . the width is reduced to/f}()ﬂ'ﬁ \ ] ! 7 -
37 EP-T40 | MT46 | ES 54 27.45m Proposed DP | The 27.45 mts DP ro tlol‘n tastel - Modlhcall-on‘ \s 30 is | Sanctioned as proposed.
Road. DOS1.5 | Expressway highway {z e\nﬁlm‘- \/een propose‘d u:.*w bel nction. | 1

—

/L?'l-
c-1q

lotelde —en lelk InMRIBE Khiolk FRUS 2alildt

218 ‘13 BRAIKE /220t ‘6 Mel2plie ‘iabrh kilikb]

2R 6
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T = S
Proposal of Draft . " :
Exclude ‘ Substantial Modification . ) .
, D.P.of GR. . Substantial Modification
d Part | Modif | RDDP . . Proposal of Draft D.P. of GR. published by ! I
Sr. L Mumbai published . . . sanctioned by Government under
No. icatio Sheet . Mumbai submitted under Section 30 Government under .
No. under Section 26 of . Section 31 of the MR & TP Act,
n No. No. of the MR & TP Act, 1966 Section 31 of the MR &
EP) the MR & TP Act, 1966
( TP Act, 1966
) 1966
i 2 3] 4 5 6 7 8
(Garden/Park) Savarkar road is deleted and 18.30 mts DP - -
road adjacent to  Nalla is shown through
bearing C'T'S No.i15 of village Mulund -
East.
38. EP-T41 | MT47 | ES 50 Existing Road Existing road shown through the Slum | Modification u/s 30 s | Sanctioned as proposed.
Rehabilitation scheme plot is deleted. proposed to be sanction. l
39. EP-T42 | MT48 | ES 54 9.15m  Proposed DP | proposed 9.15m wide road is deleted. Modification u/s 30 s l Refused to accord sanction. The
Road proposed to be sanction. proposal as per Section 26 s
reinstated.
40. EP-T43 | MT49 | ES 58 Existing Road Existing road shown in municipal | Modification u/s 30 is | Sanctioned as proposed.
staff Colony open space is deleted. proposed to be sanction.
41, EP-T44 | MT50 | ES 50, | Existing Road 9.15M road widening is shown as per | Modification u/s 30 is | Sanctioned as proposed.
ES 54 Sectioned Revised Development Plan | proposed to be sanction.
1991.
42. EP-T45 | MT51 | ES 58 18.30m Proposed DP | Proposed 2 nos.of 18.30m roads are | Modification u/s 30 s | Sanctioned as proposed  with
Roads, RMS 3.1 |deleted and RMS 5.1 (Solid wasie | proposed to be sanction. | following changes:-
(Solid waste | "Mandgement Tacilies] Rowepation s I'wo nos. of 18.30m wide DP roads
management relocated abutting (o LBS Roud & tha as proposed under Section 26 are
g portion is  wmerged with ROS 1.3 g
tacilities) . retained.
reservation.
43. EP-T46 | MT52 | ES 54 C Zone Existing road is shown as per site | Modification u/s 30 isTSanctioned as proposed. |
i condition. proposed to be sanction.
44, EP-T47 | MTS55 | ES 54 ROS1.5 ROS1.5 (Garden/Park) reservation is | Modification u/s 30 is | Refused to accord sanction. The
(Garden/Park) deleted. o /E:iﬁ d to be sanction. proposal as per Section 26 is
Y/ k‘}f sl L N reinstated. _
| 45. EP-T48 | MT57 | ES 53| DTI1.6(PT)+ (Parking DT 1.6+ (parking lot c,;er;.:m’i_on is | Refused "'\\w accord | Sanctioned as proposed with the
J - | ESs4 Loy | changed w0 RTI.6+ E}ingﬂ-hm} i?q]C(iorl‘_wF{es“ jVﬂOlﬂSJu()pjﬂiOl\ to_handover the Parking
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c-195
Proposal of Draft
Exclude Substantial Modification . . . ;
. D.P. of GR. Substantial Modification
d Part | Modif | RDDP . . Proposal of Draft D.P. of GR. published by .
Sr. .. Mumbai published . . . sanctioned by Government under
No. icatio Sheet . Mumbai submitted under Section 30 Government under .
No. under Section 26 of . Section 31 of the MR & TP Act,
n No. No. of the MR & TP Act, 1966 Section 31 of the MR &
) TP Act, 1966
1966
1. 2 3 4 5 6 7 8

58. EP-T71 | MT85 | ES 54 DEI.2 (Primary & | DE 1.2 (Primary & Secondary School) | Modification u/s 30 is | Sanctioned as proposed.
Secondary School) is deleted and ROSI.4 (Playground) | proposed to be sanction.
Reservation is shown.
59. EP-T72 | MT86 | ES 53 DE1.2 (Primary & | DE 1.2 (primary & Secondary School) | Modification u/s 30

Secondary  School), | designation shape is changed and ROS | proposed to be sanction.

s | Sanctioned as proposed.

oYl —4on ity L0 R

(Recreation Grou

DOS1.4 (Play | 1.4 (playground) reservation shown on
Ground) remaining portion. 4
60. EP-T73 | MT87 | ES 53 R Zone, | Industrial-zone is shown on plot and | Modification u/s 30 is | Sanctioned as proposed. |
DAM  (Designated | DAM (Designated Amenity Plot) is | proposed to be sanction.
Amenity Plot) deleted and g
shown as RAM (Reserved Amenity
Plot). og
61. EP-T74 | MT88 | ES 57 RSA2.1 RSA2.1 (Rehabilitation & | Modification u/s 30 15 | Sanctioned as proposed. z
(Multipurpose Resettlement) reservation is deleted & | proposed to be sanction. )
Community Centre) | RR2.2 (Affordable Housing) is shown.
RSA3.3 (Cultural | RSA2.1 (Rehabilitation & %
Centre/Drama Rescttlement) reservation is added &
Theatre/ Theatre) with reservation of RSA3.32 on CTS £y
no. 32. §
62. EP-T76 | MT91 | ES 53 R Zone DE 1.2 (Primary & Secondary-Seheal) | Modification u/s 30 is | Sanctioned as proposed.
; e A e . i
designation is shown. 11// N O T-msed to be sanction. %
63. EP-T77 | MT92 | ES 54 R Zone DE 1.2 (Primary & l;‘(";ond}ny'ScﬁbbF)iQL Wication u/s 30 is | Sanctioned as proposed. o
designation is shg$n - A pro sefl to be sanction <
64. | EP-T78 | MT93 |ESS54 |2745m DP Road | RPU 2.1 (Fuel ffation) an CTS No | Modifichjon u/s 30 is | Sanctioned as proposed. | &
part 1320/B/22 is sl g part, DOS 2.6 prop(»sgi‘ be sanction. “
*] -
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] “l'?oposal of Draft . . .
Eaclnde , D.P. of GR. Substantial Modification Substantial Modification
Sr. d Part l_\'locflf etad Mumbai published Prop.osal Of, Diragt ILP of G.R' . published by sanctioned by Government under
No. icatio Sheet . Mumbai submitted under Section 30 Government under .
No. under Section 26 of o N Section 31 of the MR & TP Act,
n No. No. of the MR & TP Act, 1966 Section 31 of the MR &
(EP) the MR & TP Act, TP Act. 1966 1966
ct,
1966
1 2 3 4 5 6 7 8
Reservation of RPU3.2 (Police
Chowky)boundry 1S corrected
accordingly.
65. EP-T79 | MT94 | ES 54 R Zone ROS1.5 (Garden/Park) reservation is | Modification u/s 30 is | Sanctioned as proposed.
shown proposed to be sanction.
66. EP-T80 | MT9S | ES 55 R Zone RR 2.1 (Resettlement Rehabilitation) | Modification u/s 30 is | Sanctioned as proposed.
Reservation is shown. proposed to be sanction.

67. EP-T84 175 ES 50 no road. 27.45M DP road is shown. 1 2745m Road from CTS | Refused to accord sanction. Proposal
828 of Nahur upto | under Section 30 is sanctioned.
western boundary of CTS
1050 of Mulund-E s
proposed to be sanctioned
and the proposal on
remaining land is
reinstated as per plan
published u/s 26 as shown

] = o on plan. - » o
68. EP-T85 211 ES 50 RR2.1 RR2.1 (Rehabilitation & Resettlement) | Modification u/s 30 is | Sanctioned as proposed. j
(Rehabilitation & |is  changed to RE2.1 (Higher | proposed to be sanction.
Resettlement) Education)
69. EP-T86 | 221 ES 54 R Zone ROS 1.5 (Garden/ Park) is proposed. Modification wu/s 30 is | Sanctioned as proposed.
' proposed to be sanction.
70. | EP-T87 | 230 ES 54 DE2.1 (College) Boundary Modification u/s 30 is | Sanctioned as proposed.
corrected roposed to be sanction
ith following changes:
adth of Proposed road

C-1ag
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I;;Op()S;ll of Draft

Substantial Modification

| b;,\;l::e | Modif | RDDP D-P. of GR. Proposal of Draft D.P. of GR. published by sulistarttial Modiftcatiat !
Sr. | L. Mumbai published . N . . sanctioned by Government under
No. | No. | icatio Sheet under Section 26 of Mumbai submitted under Section 30 Government under . Section 31 of the MR & TP Act,
n No. No. . of the MR & TP Act, 1966 Section 31 of the MR & |
(EP) the MR & TP Act, TP Act, 1966 1966
1966
o 2 R 5 6 7 8
Community Centre+) | as per Sectioned Revised Development
| | Plan 1991. P
\' EP-T60 MT73 | ES 49 RSA29 (Homeless | RSA2.9 (Homeless Shelter) | Modification u/s 30 1s | Report from BMC is awaited. hence
Shelter) reservation is deleted. proposed to be sanction. kept in abeyance.
‘FP'-TOIJ MT74 | ES 53 WTEI,Ii_(MunicipalA Reservation RE 11 (Municipal Primary | Modification u/s 30 is | Refused to accord sanction. The
ES 54 School) School) s deleted and RE 4.4 (Other | proposed to be sanction. | proposal as per Section 26 s
Institute) reservation is shown. reinstated.
53 EP-T62 | MT74 | ES 53 | RR 2.1 | Internal roads are shown as existing Roads | Modification u/s 30 is | Sanctioned  as proposed  with
ES 54 (Rehabilitation & | as per Scctioned Revised Development | proposed to be sanction. | correction to show lable of ER2.1 on
Resettlement) Plan 1991 and RR 2.1 (Rehabilitation & plan
Resettlement) is deleted and shown in R
| Zone.
54, EP-T67 | MT79 | ESS3 RET.1 Municipal | RE 1.2 (Primary & secondary school) | Modification u/s 30 s Sanciioned as proposed. O
School) reservation Shape is shown as per | proposed to be sanction.
sanctioned revised Development Plan
1991
55. EP-T68 | MT80 | ES 38 DT I.Jmcst Bus | DT 14 + (Best bus facilitites) | Modification u/s 30 s Sanctioned as proposed with
| Facilities+) designation shape is corrected and | proposed to be sanciion. correction to show DT [ 4+ (Best
' subdivision ts shown. l bus facilities) on plan. B
1 56. EP-T69 | MT83 | ES 54 RPU2.1 (Fuel | RPU2.1 (Fuel station) i1s deleted & | Modification u's 30 is | Sanctioned as proposed. i
station) designation of DOS 1.4 (Playground) | proposed to be sanction.
is shown and RPU 2.1(Fue! station) is I
shown on land CTS Ngl32 of ’
4 I village Mulund (Ea &5""\"\ - - l e
57, | &P 70 | Mr84 |ES34 | RSA4 8 (Cemetery) | RSA 4.8 (Cemgfehy HeTeteda ification ws 30 s [ Sanctioned as proposed. )T
i ‘ ROS 1.5 (Gar v*{;k‘f;Rescrvmion is -\{)ro| sed to be sanction. ’ :
R¥Ms o 1y t
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BRIHANMUMBAI MUNICIPAL CORPORATION
NO. ChE/14806/DPES/T Dated: U * (L1 £ULd

Office of the
Chief Engineer (Development Plan)
Brihanmumbai Mahanagarpalika,
Municipal Head Office
5" Floor, Annex Building
Mahapalika Marg,
Mumbai - 400 001.

To,

The City Survey Officer (Mulund)

Topiwala College Compound

S N Road, Mulund (W),

Mumbai - 400 080

Subject: Transfer of Govt. land ferdevelopment-of-Playground-on-tane
bearing CTS no. 1320C/1, CFS—ho—144- & CFS—no—1328of
village Mulund (East) in T ward.

Reference: Resident Dy. Collector, Mumbai Suburb’s order vide no.
HN/HTAT-U/E-RYHTTA-30¢/033/88uY T, £3/0R/033,
Sir,
Please refer to the above cited Resident Dy. Collector, Mumbai Suburb’s

order f&. €3/0%/3023, As per said order the land bearing CTS no. 1320/C/1(pt) of

village Mulund (E) affected by existing amenity of EOS 2.6(Recreation Ground)
adm. 6640.00 sg.mt. is to be handed over to BMC for developing the same for
intended purpose.

In view of abovesaid order, CTSO, Mulund is requested to carryout the
Joint Measurement of said land and handover possession of land bearing CTS no.
1320/C/1(pt) of village Mulund (E) affected by existing amenity of EQS
2.6(Recreation Ground) adm. 6640.00 sq.mt. to BMC, at the earliest.

Yours Faithfully

T A
T
Executive Engineer

(&
(Development Plan) E‘S'(f/(,/

T

—
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BEFORE THE NATIONAL GREEN
TRIBUNAL WZ BENCH, AT PUNE

ORIGINAL APPLICATION NO. 43/2023(WZ)

Sagar Kantilal Devre
...Applicant
Versus

State of Maharashtra &Ors.
...Respondent

AFFIDAVIT IN REPLY ON BEHALF.OF
RESPONDENT NO.2 - MCGM

Shri S.K. Sonawane & Ors.
Advocate for Respondents,
Legal Department,
Municipal Corporation

Of Greater Mumbai,
Mahapalika Marg,
Mumbai - 400 001.
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